BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

ORIGINAL APPLICATION No. 23 OF 2021 (SZ)

IN THE MATTER OF:

Sama Soma Narsaiah & Ors Applicant(s)

Versus

Union of India & 8 Others Respondent(s)

REPORT OF THE TELANGANA STATE POLLUTION CONTROL BOARD (R4)

RUNNING INDEX
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1. | Report dated 04.12.2023 of the Telangana State Pollution Control 1=3
Board (R4).

2. | Annexure—I — Guidelines issued by Respondent Board vide Circular 4-10
Memo dated 11.01.2001 for establishment of Stone Crushers.

3. | Annexure—II — Hon’ble NGT, Chennai Order dated 12.04.2021. 1127

4. | Annexure—III — Hon'ble NGT, Chennai Order dated 22.11.2023. 28 - 29

Place: Hyderabad

Date: 04-12-2023. Counsel for 4th Respondent
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REPORT DATED 04.12.2023 OF THE TELANAGANA STATE POLLUTION
- CONTROL BOARD (R4) IN OA NO 23 OF 2021.

It is to submit that, Sri Sama Soma Narsaiah, R/o. Jangaon District & others
has filed an Original Application No. 23 of 2021 before the Hon’ble NGT, Chennai
challenging the lack of EC conditions, violation of M'ming License by the Stone
Crusher unit of the 9% Respondent, M/s. Sri K. Thirumal Reddy, Building Stone
& Road Metal Quarry located at Sy.N0.1109, Ippagudem, Station Ghanpur (M),
Jangaon District.

The TSPCB has submitted reports on 06.01.2023, 30.01.2023&15.03.2023. The
Hon’ble NGT vide Order dated 22.11.2023 has posted the matter for final
hearing.

The following is submitted:

1. With regard to the distance between the stone crusher units from the
human habitations is Narsingapur Thanda (Lat: 17.716019, Long: 79.
381715) is located at a distance of 1140 meters. However, there is one
small settlement comprising of 25 houses named as Kasimnagar
(17.723377, 79.377391) which is at a distance of 401 meters. However,
as per Memo No. Gen-SZ/PCB/TF—BO/ZOO1-2062 dated 11.01.2001 of
APPCB, a habitation will be considered has any cluster of more than 40
households or the ‘Janmabhoomi definition” whichever is applicable. As
per the Guidelines issued by the erstwhile State of Andhra Pradesh on
“Janmabhoorﬁi”, “the population having more than 200 is considered as

habitation”. A copy of the same is enclosed as Annexure-I.

It is to further submit that the Joint committee constituted by the Hon'ble
NGT in its report dt.31.03.2021 filed before . the Hon’ble NGT has’
considered the Narsingapur Thanda as habitatioh in the instance case.
The Hon’ble NGT, Chennai taken on record the report submitted by the



&

Joint committee in the hearing held on 12.04.2021. Copy of the Hon'ble

NGT order is enclosed as Annexure-IL.

However, considering certain households in the vicinity of the projects,

the Board has stipuléted conditions for controlling the pollution. The

industry has taken the following measures for controlling of Air Pollution:

Provided cladding with MS sheets to the primary crusher,
secondary crusher, primary screen and secondary screens to
control fugitive emissions during crushing & screening activity.
Provided closed elevated dust bunker for storage dust.

Provided cladding to the conveyor belts to control fugitive
emissions.

Provided fixed water sprinklers at all dust generating sources i.e.
the industry has provided fixed water sprinklers at primary,
secondary crusher, & screening sections and conveyor belts to
control fugitive emissions during crushing & screening activity.
Water sprinkling along the internal roads, loading & points with
hosepipe to control fugitive emissions. Laid BT Road from the
boundary of the crusher to the loading point of the crusher.
Previded wind breaking wall around the crusher.

Developed the greenbelt with 5m & above width towards North,
South and East & quarry followed by hillock towards the West side.
The total extent of greenbelt developed is about 3 acres within the

~ crusher premises and about 8 acres outside the premises towards

the North side.
Provided scrubber-as a Air Pollution Control Equipment (APCE) to

the Hot mixing plant to control emissions.
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2. With regard to the operation status of the plants during the earlier
Inspection of the joint committee on 09.03.2023, the unit was not in
operation from 02.03.2023 to 29.03.2023, due to maintenance work.
Subsequently, the unit has started its operations from 30.03.2023. The
Board officials inspected the unit on 16.11.2023, and observed the unit

is under operation.
The above three units have obtained valid Consents of TSPCB and all the units

are complying with the consent conditions issued by the Board.

The Board will regularly monitor these industries for compliance of consent
conditions issued by the Board and directions issued from time to time.

Place: Warangal
Date: 04.12.2023

V)

ENVIR TALE NEER

ENVIRONMENTAL ENGINEER
Felangana State POLLUTION CONTROL
BOARD REGIONAL OF}YICF.,
WARANGAL
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L- 2™ Floor, HUDA Complex, Maitrivanam, §.R, Nugar, Hyderabud
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/" Memo No. Gen-52/PCB/TE-BO/2001. 7/05'7” Dt. 11.0] .zoo;,-/ Y .-QN’% i

< o \4’»

3
o A~
Sub : Stone Crushers in A.P - Action to be taken on defaulting units — Reg. % u_ A. P s C 8\
. o2 sifa j
Ref :  D.O. LeNo. 59/Secy/(Coord)/2000-2, dt. 08.01.2001. U)
. : AN mupnz
\,ﬁ

Please find enclosed herewith a copy of D.O. letter received from Chief Secretary on lQ.\O

subject mentioned therein.

The Zonal Officer is directed to take following action in consultation with Regional

Officers in his Jurisdiction :

1. Immedinte Issue of Show Causc Notice followed by Legal hearing and closure of all

defanlting Stone Crushing units in your _jun':dlctlon that are operating within 500 meters of

habitation. fongid than; 40 households;or

2. hﬂ‘orﬁl the stonc cﬁxsﬁiﬁg units rcgnrdless of their distance firom habitation which have
executed bank guarantee that they have to install the necessary air pollition control
equipment with in 15 days failing which bank guarantee will be forfeited in favour of
Po].lu.tion Control Board and legal action will be initiated for closure of the stone crusher,

Pross statement may be issucd in the mews papers for wide publicity on the proposed

).

action and action taken against the defamlting units.
4, The following data has to&%nnish%\ Head Office by 10.02.2001.

Name of the No. ol existing | No. of defaunlting | Notices Issued | Describe action
District Stone Crushers units taken
(Within 500 | Who have 3 '
3 meters of | deposited on
- habitation) Bank Guarantees |

MEMBER SECRETARY

e %

The Joimt Chie{Envirommnental Engmccr
Zonal Office,

!
Copy to thie Environmental Engineer, Regional Office 7:'5-— "”U‘M for immediate
: compliance of the above directions in consultation with Zonal Office.

Copy to Chairman _ AP Pollution Coniml Foard

Capy to CFE Cell
Copy to SEE-CFO

F 7o




HYDERABAD - 500 022

Off 7 3452620

3455
P. V. Rao, ias., Ty
e o Fax : 040-3453700
_Res : 3648156

CHIEF SECRETARY
D.O.Lr.No 59/Secy (Coord)/2000-2 - dt.8.1.2001

~~

Dear Sri Chatterjee,

It has come to my notice that the stone crushing units are causing a

«lot of dust pollution and violating the PCB Guidelines. I am told that you
have the security deposits from some of the units. In case of persistent
'violation, you may examine the possibility of forfeiting the -same and
installing such equipment as necessary from out of the available security e,
deposit for the unit. i o ———

.

I also request you to examine re-location of such units that are under

violation of location norms.
i
Yo s_s;n/q:rely,
/—‘\

i

~
%k/\. /Ltu

A5 I
oA e

Sri T, L'Chatterjee 1S
Member Secretary, -
AP Pollu-tion Conti] Board, e
Hyderabad. :
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CGUIDELINES TOQ CON’DUCT cr NAY'98 'QOUL\TD
(Iz+ te 7th May, 19298)

jLS ATICN COF HARITAT ,TCNS H
: list of qabl atio ns have beegn standﬁ*dlsed based on
&99146§nsus Charge Lint. Habitations, therefore,: would. mean
.véhue main v1113ge and the hamlet vllLages ‘falling.within
For s :mnle, if there .are '3 hamiet vLTlages
to the revanue ma1n.v111a$_, as

the 1991 Census chargc lisL, then there .will. be 4" habitations.

CONDUCT OF GRI Saliia:

ram Sabha(Village Assembly) will be held in

The quﬂrtﬂrly Gr
the may Rouno or Jaqnabhooml between 17

Wherev*:.thc population of the Habitation Exceeds 2000,
e mumber of Gram Sabhas to be held will be .counted  ealeulating
L,”éry 2000 additional pOoulatlon as an additional habitation. 1IN
i of the Habitations, where the populationis morethan 2000,

e second Or subseﬂuent Gram-Sabhas should be held giving
;QOr ity to the weaker aectlon localitiss to ensure. greater
icipation of weéaker sections in the Gram Sabhas.

Yot morethan 2 -am Sabhas ner day shotd be conducted Dy

cn Mopbkle Team, Sapraﬁncheg will preside wver the Gram Sabha
Ha _the Upasarpanch will preside in the absence of the Sarpach.

-0\. CONSTITUTION OF MAWDAL TEANS:

: Tbere shall bs two typas of teams au the Mandal Tevel,
fone tc be called ~as the Sunervisory Team consisting cf the
%md:l Officers, Mandal Revende Officer and Mandal " Development
LOFficer and the oth“. o be called as Mobile Team heaged by
ey Mongal level functicnariss lile Mand dal agrloulturaW Officer,
dal Bducaticn Officer, Mandal CMsY Officer, Dy. T:hs;ldars
‘the MRO Cffice, etc., The Number of Mébile Teams in a

2N will depend on the number of hapitaticns ‘having morethan-
“Opulatlon, as the Gram Sabhas are to be conducted in all
Habitations having morethan 200 Pomulatlon.f One -Mabile
T am should approximately be incharge ofj12~14 Habitations
Aﬁ*H§v1~q1wor than 200 Bepulation as each Mobll; Tcam will ‘be
m%?ésp@nalbl“ for cOn@Lctlng Gram Sabhas.-in 2 such: Habfations

Y day, f.@., ene in the forenodn gnd one in the afternoon.

v

TASKS FPOR GRAM SARIA:
The following activities will be taken up in the Gram Salhu.

a) Reading out Chief Minister‘s meSUage anu discu ssions R
the message for amprokimately'half an’hour; -~

b) Distrimution of pamphlets highlighting the achievemem o
made during the last fLve rounds undex Janmabhcomi
in the dﬁb'“aklon 1nclud1ng the list of works groundad,
NECH/IFN/Felt Meeds received, disposed: of £ etE;

c) Repcrt on the functiont ag of Government institutions

A

at the village 1evel and the present. condltlon o the

benefits distributsd.etc.
L e institutions w*ll 1nclude

veterinary
.B.(:Irl .CO&OWGS,

nensions and OLhL
functioning of the govannment
Schools, Health Sub-centres. Anganwadies,

Mospitals, Dis _ansarif®, Falr Price.Shops,

Primiry Aqu.Coquara»LvLs £tC;

basic sedvices like water supply, bus. sprv1cgg, elsctricif = -



d) Display of the lisw £ familiss as

the multipurposs houscehold sur vey anc

i card holders “Dl.t g to the Habitat'

' .€) Preparaticn of Shel

and worke progranm.:s of Govcrnnunt QEpartme
Distribution of JSSct° and assistance

Receiving grievance th¢ 1ona from thm people

1
L

.
i

1 "“-:J

Q'th
LS Sy

5.0, ORGANISING H3ABITHTION. LEVEL. cozvaTTEn.-

g svery Habitation having morathan 200 Ponulation and

7 haviog less than 200 sulatian will be Lagg“u on t

o T HﬂblidLlOFa; The minui “eok of the Mawitation Lea
cuntained Dy

Level Commitios will have +the following

s incharge of the Habitation in the Succeéding ordar
come forward to b: the Chairman of the Committe
» v
6.0 WARD LEVEL COMITTEL
Bl The Ward Level Commitiso (WLC) will b. org

veary ward in the Municd Era il
comnesition;

Tl ik S/CurpOrJtWGD with i

i) “wWord Cﬁurcilo* Chair

acting as the Chairman of +the Habitation Level Commnittee wher
sarpagnch or Upa-s arpanch or War Member of the Gram. Panchayath™

10
of Projects under TRf/“%a/Wl
nt s/Locnl lug

l

S.1l. °  Habitatien Level Ccﬂnlth -(HLC) wlll bsa ornanlzcd in
Habitations

¢ the adjoin

vzl Cormi

vlabitation Le v:l Convanor, . The-
comMposition,

i) Saro...czH of Gram Panchayath : Chairman
i) Upa 3armpanch 9f the Grym Panchayath 2 Elccmcn:xrwnn
-_ill)WHnﬁnl Parishad Territorial Constituency : I mber.
Memba r (u'm*c) .
‘ iv)Group Leader of DWCRA : 2 Member
| v)Group Leader of C'EY Jroup v : Member
; vil)President of wWater hﬁd ﬁuuoc1ﬁt10ﬁ WA) : Member
: 13Pr851dcnt of Vanasamralkshans Samithi (VSS) : Menber
/' lx}G*ouD leader of Sclf. -Holp uroup of Wage o £
Seeksrs under 5 AS,/JRY .2 Member ~
x)President of VIDA in Tribal Subuplan sreas; Member =
X1i)Membir of +he Gram Panchavath for the ;
concerned Habitation : Momber
) :xlljReprdbentg11Vh of NGO Working in the “
L Habitatdon (if anv) :  Member
x1ii)Habitation Level Convenor : Convenor
G 5,27 ¢ - One of the Groupr Ieaders of the 6 Selfwlelp Groups
fDNCPA/C%ﬂEY "ﬂC/NU%/TA/Vb5\ at the Mabitation Level will be

dO“' det

anised in

he follow_

2 man
ii) President of the n~~uH0ﬂuvnooﬂ cﬁmMLttcz-'Vicawchairman
XXX) {of the Sium-Slums locatod within the
Ward)
1ii) Presidont of the Colcnv ./ Resident
Associations : Member
iv) Reprocsentative of (OGw GOV romz ntal
; 5 erganiaation working in tne Ward :  Member
i - v) Representative of goveanmint departments/
i Tastitutions locatsd within the Ward r Membor
vi) ward Officer incharge of the ward :  Member-Convenor.
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AFPOINTMENT CF HCDAL PP ICERS: " Lo .
= . 5 [ i) ; . ; \‘

gl mha list of “ﬁdjl Qfficers shall bﬁ~finalised by the : 1

sanptions O thosge directly .

works caqoonent cf - : 8 S
I

.G I LG . =X

District Col‘~ctor4 i

‘responsibla for th —mﬁlﬁﬂhnhlLlOn of .

externally 2idec uwoj .ots angd TABARD T f inanced prog t;. Frecuant % S
o G : .. J .._ i‘.'

ighaagts ~f Wodal Office-% 5101l be avaoidzd.
L]
IEVEL COMMIT TEE

e .
g.0 ADECIND ME OF TAE 1 AL TT ATICN/WHRD I ' A
CONVENORS: "~ £ z
= o~ .. -
8.1 Habitation Leval COﬂvenﬁrs“sh511 be ap“Olntﬁd by . fha Eé e
cPistrict Collactors for @ViX Hahitation Ievel: chmmittee. for sucrﬁﬂ ;
of the Hab;tarlono having rethan 200 U“pul%~;om. [Mhe Habile- ;
rtpricn Ievel Committze Conviinors shall be aooOlnted from amcng .'@h
+he wililage lnurL govnrnmﬂqt functionaries 1Lku vlLTEJc At
devzlao mgnu of £ B aha e Aﬁﬂl nistrativs Cfficer, villag at
B 1nﬂ OaiL\_x, Busout ive Of ficer of Gram Panct 3jamhr
s o S eh

o ﬁnCa and Teachy

agrl.
' CEE fape rP*r, Secratlary _
qgicn L 51 CoOnv L nNteD ol not be

Les

changed £recquently.

.;..al1 be appointed in the Urban
District ,ﬁllb ér in ths, consubtatlon with the

Frﬁm among the . manicis aliunchlanarlu
wcqu the municipal

8,2 Ward Lc*c; Ccm'\rwno7
Qreas by tha
monicipdl Commissicners
or othes gOVdrnmen\ fuhctﬁuu arics working. W
area.
wOCmICT aF IQDIG‘”ILlfWGRKE:

will be emacutcd sl

conanoe WOURS

ough

el drniisation M i
- Ussrs' eoociations without 11 ankiag with Janﬂabbooml
s and wighout 21V wnhml e Cﬁmtrﬁbut1on. The WUA can pytilize
¥ of the Funds “’?llWD “agith them.. Howey rer . the- DtlﬁClr}bS
Jaamabhcoml will bz follo owed namely. the. ﬂart1c1pat;on of the
cmars in ths maintenancs of the irrigaticn works. Detailed
clEriiet 12 ned by the L ngagﬂ“n AEerhmcnt accordlnﬂly.

21 e i :
vy Uil 2w 5 "
j 3§ '.1

¥

nd=r Jannabnooml,

s so far grounded AL

AL ERE commun Lty Works
2 no Go ernaent shars has befn »aid SO £ar and wheré there is
- NCQQress shonld b2 C“ﬂCLllﬁﬁ 1mm°013“ely, :

ed iSoOCla*lons, "vana Sam rakshana
-ions would be uhe main fecus

romndead wnlcn aLc oloqrtu Wﬁg and

,aid shall be: brought to A

]

P
K eErsv - : [ 13
ags v wod of va )u and closzd and paymnents made for the
o 2, 4 L puilding woxks which caq ba continued © G 4
an uuq:'qo and compl , 2d. Therefor all commanity
Tr 1997_ 8 will be cleosed

ining to the lt‘la"lci“ol Ve
for the workﬁXEﬂOnc and

7o Tmanner. pJVﬂ-n‘a nade
the: Mandal Janmabhoomi

nt=@ and incorporatad in
Nodal offiger and the Mandal

5 O

ﬂj]‘ﬁujl\-t S 1‘::_\;,’ =
4 A1 L commun Iy WO TS eing executed in n@nutrihal nockets
rival SUﬂ-wlnn areas shall be treated as g2 =neral * i
n shall be

of nnOﬁles* con*rlbutlo
1bn3bh00ﬁl dULdelln”S.

"

gchedul 4/7T
:a“wp‘f only and The rate
‘me as laid down undel o

contd. 4
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10.5 Proposals £or new works cah be recdived during May'! 98

Round only in those Habifo:ions where 2 works alraady L=kcn up
have bsen comnlatzd or valua of works done excecds SO%f%f the
gstimatad caoes, 2 tonal vhlue of new wopks hroposals shall ‘
not-exceed R, 5,00 Lakhs rer Jabitarion. The. works taken un . in o
»ahltatlons through WU3/W3, &#hd V3S/shall not -be counted for thi
nurbose ab1+axlons having morethan 2008 Populiticn shall Pe
teeated as additional ua%l J:iops. 2t the rate of evaEry auo%“-

2000 POpnqulﬁn

ﬁ

»11.;.0,-._5..41%.*..-- s-E ACTIVITTLS F'OR MY, 1998 ROUID:

11.m~ Sramqéanam and Snni=3rion campaign will .
7 d=yu.% Free Health Camps s53lT B neld on any
dt the Habitationg Leve] for i\? ntif 1c4;1,n of

from TB angd gye problemn, Reiirral Cards will b is

trsatment subseqguently at the @ 1y o . i

= eicicly L i: PHC/T alys /Dl-LLﬂct LS, d?h
P

2t the cost of the Government as per the wrogrameg to bes f
lCOWﬁuplcat ¢ during the Heal th Camp by the mHC Doctor.

Ll . Private Doctoro, Students of the Mesdical Coldegus ang
shall be involved for the purpose of identification ana COhducc;”
fre= .hegalth.-camps at the Habitation level Wherewver reoiuired

11.3 ™ Free Veterfiniry Camms shal nised at ths érﬂiﬁ/ £
Panchayath:-Hd.Grs, and procuriment o ! ©S shall Lﬂ made |\
acc“1dwng7y by the Dist. Ccllecter: limiting the

Re. oo/- per Gram Panchavath,

LA 3 Thotore area Janmabhoomi like Primary
Educaticn, Primary If=3lth aad qullv Nelfare, LnVl“ODﬂLFt;/” :
. CoOnszsruation shnall 72 centinu.d on 21l The 7 days bv tha

.'_n

Ickel COWﬂlpLCFL 1as 1V1“j @y ry ciltizen in the Habitaticn
dCtlve participiticn of the self-help grouss.

e

- y @ e
o b g e =3 abitarion/Ward Level Committeez~shall conduct n
LA ES tlabiltation/a

huﬂh11chtﬁnz tFE'urgenc-Cr. ;uu.u—ITKE““Chllu Marriagess

~YChild. Labour and motivate tke.peopla to work togpth”“ towa
the eliminaticn of “Child Marriace” and “Child Labour®’

r

12510 ORG?ﬂiSiTIO@ Gt SELE-HEILF GRCUBS:

Y

2 The following Sclf-Help Groups shall bs. organissed i
abitatio by the cecncern:d Govermment Departments if ths:

. Habit
net existing.

<

1. Dave lopment of Womsn anad Children in LRERD Deot. .,
1 £

! ths Rural reoshDwcks
2. Chizf Minilsiir's; Empowsraint of Youth Youih «ff ai
CHZY) : * Culture

3. Vana Ssmrakshans Saomithi(vas) Fores

. i . _' el o, 1]
4, Water User's Ascociation (WU af XRXX Irrigation Dent

\
5. Water shad tion (Wa) : PR:RD Dent.,
5. Villane Bducation Cumvittoce (€8C) Education Daept.,
-
: Contd.,5

b et . T e .
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P IIATIS AT CH C?F‘_ HAETE ’é'T‘IC"T‘T "JISE CTT’?L &Yr' WD TIRGETS:

Financilal Cutlays may. be indicatsd ﬂablua dlo wise for
wrogramms duly takdng into ccnsidaraticn the funds .avai=-

=51 ndzr JRY/2 38 arnd other Schemes including the funds avallable
Fh.the Local Bodies in 1tatica with the District Ievel B
ctoral D:Djrlcmnt Cffic-rs & the Chiszf Exedutive Cfficers’ oOf
“Lucal Zod concern=d. runds rslexsed to Locsl Bodies under
2 T ted as indicative only and

anc swehial grants shokd be trsd
Bedies will be requsst |
comaunity works Eollow! nes whereveiyr Local Bodies
forward veluntaridy. Th: Hab n Ievel outlays shall be
niCu.vq to the Teams and Hodal Cfficers.in advance.
SALC/WLC shonld aluo be Lnformed bgfbre 27th lpri i1'98, The

s of Departmuents comeszra. s will e cogmunicating the Dist. o
sautlays sHortiy. ; 1, 4

Foty R M oy

O C'-u' SHNTLOTETON Q1 R Lk 2 ‘—"O"' RAELLE:

Training PrograrmmsS shall be organised for the WodslOfficers
ths District Level on the prenaratcory acticn tobs takenf

4:y‘9ﬁ Round of Janmabhoomi. The key Mandal Level

Wwav w nHﬁl DbV“l“pﬂOﬁt OfficeYy, Mandal Revenue
Officer, Mandal snidal Husbandary -

who are ging to lead the Mdzbile_ Te ama,
DiStrict Hd.Crs. The Sun=rvisory

111 crgamise training programme
- 8/

Q o]
‘.
|

o da Ll

N i o
- Habicacion” level Convensra. )

THe A BORITES: L. i

e

Chajr Psrsons of Bodies (Rural/Urban). may be

to have a
Tarishad S’PunLC¢pal courredls)

5 3]
LD/ Ll 1
action for ths LCCCSﬂIdl conduct=cf May’98

;‘:"[?"M ; 2

i

inl Conmunity Needs .and'Individual
3 off by all the Departments concern ned
befora Maj'BP Round of Janma-

P ICK OF THE
DTqTRICT COLLECTOR (PLG. WING) ,
CH;TTOCR

Ptﬁ2}-94;9§-,

:omnvnicat@ﬁ e Bl e sp clal Offlccr , '
Modal Officers, Manua;

Cony

Aal marishad DevelonmEent

in the District with

=1
3
o
)
{2
r
O]

(]

wwenue OFfFic.rs 2and Baxocutive

IECTJE“I: s Folloeing the Lantructions.

a
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Item No0.03:
@ «A@ﬂcxu yo —T1

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 23 of 2021 (S7)

(Through Video Conference)

IN THE MATTER OF:

Sama Soma Narasai_gh & Others. i

Verses

Union of Ind _ and Others.

&
e g

Date of heating: 12.04.2021.

i

“Dr. K. SATYA

For Applicant(s): Sri. N.R. Arjun Kumar represented

Sri. Sravan Kumar

For Respondent(s): Smt. M. Sumathi for R1
Smt. H. Yasmeen Ali through
Smt. D. Renuka for R2, R3, R5 to R8
Ms. J. Dayana represented
Sri. T. Sai Krishnan for R4
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Sri. Ramesh Ganapathy represented
Sri Venkat Reddy Donti Reddy for R9

ORDER

1. As per order dated 03.02.2021, this Tribunal had admitted the
matter and also appointed a joint committee to go into the question
and submit a report and posted the case to 10.03.2021 for that

- purpose. QOn 10.03.2021, the matter wa‘s‘_iwedjoumed to today by

.»When the matter came up for hearing today through Video

Conference, Sri. N.S. Arjun Kumar represented Srf Sravan Kumar

who represented the apphcant Smt. M. Sumathr

'J-’Q‘bondéﬁji, Smt. H Yasmeen Ali hrough S?:":'

resented the respondents 2, 3 & 5to 8, Ms J D represented

Sar Knshnan counsel for 4“‘ ,respond gnd Mr. Ramesh

i onti Reddy counsel for

ot respondent.

3. The joint committee had filed a report which was signed on
31.03.2021, forwarded on 07.04.2021, e-filed on 09.04.2021 and

received on 12.04.2021 which reads as follows:-



o=
; REPORT OF THE JOINT COMMITTEE CONSTITUTED BY HON’BLE NGT, SOUTH

ZONE, CHENNAI IN OA No. 23 OF 2021 FILED BY SRI SAMA SOMA NARASAIAH
AND OTHERS VS UNION OF INDIA & OTHERS.

It is to submit that Sri Sama Soma Narasaiah and others have filed an
Application before the Hon'ble National Green Tribunal, Southern Zone, Chennai
(Application No. 23 of 2021) against M/s. K. Thirumal Reddy, Building Stone &
Road Metal Quarry - 4.0 Ha. located at Sy.No. 1109, Ippagudem (V), Station
Ghanpur (M), Jangaon District (9" Respondent) and the main prayer of the
applicant is as follows:

(1) Appoint an independent experts committee to ascertain the ground
situation at Ippagudem Stone mining Quarry, stone crusher and Tar/RCC
Mix Plant run by Respondent No.9 for taking appropriate action.

(2) Direct the Respondent No. 1 to 4 to take action according to law on the
Respondent No. 9 for violating the Mining lease and mandatory
precautions fixed by way of siting guidelines by CPCB/TSPCB.

(3) Direct the Respondents 5, 6 & 8 to assej'ss the damage caused to health of
population, houses, agriculture, bore wells and Ippagudem,
Rangarayigudem, Komatigudem, Kotulsbad, Narasingapuram Tanda
Villages of Janagaon District of Telangana State due fo the pofluting
activities of Respondent No. 9.

(4) Direct the State of Telangana and Telangana PCB to implement the order

dated 5,7.2016 in O.A. No. 3 of 2016 (5Z) Suo-Matu and submit the
report.

The Hon'ble NGT, Chennai has heard the matter and passed orders dated
03.02.2021 constituting a Joint Committee comprising of

1. The Dijstrict Collector, Jangaon District of Telangana State, or a Senior
Officer not below the rank of Assistant Collector or Sub-Divisional
Magistrate to be deputed by the District Coflector

2. A Senior Officer from Telangana State Pollution Control Board (T5PCB)
as designated by its Chairman, |

3. A Senfor Officer from the Dijrectorate of Mining and Geology of
concerned area and
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4, A Senior Officer from State Environmental Impact Assessment Authority
(SEIAA) of Telangana State

The Hon'ble NGT directed the Joint Committee to inspect and verify the
following:

1. The committee is directed to ascertain as to whether there is any
violation of Siting ctiteria, comp)fance of the conditions imposed in the
environmental clearance as well as consent granted by the respective
authorities, whether the pollution control mechanism provided are
sufficient to curb the possible noise as well“&ir pollution, whether on
accounit of the operation of the 9" respondent unft, there is any
damage caused to nearby water bodies as alleged by the applicant and
also environmental degradation and if so, what are all the remedial
measures to be taken to restore the same apart from imposing
environmental compensation for the damage caused fto ithe
environment on account of the alleged illegal activities of the
respondent. '

1. The commiitee is also directed to ascertain as to whether the 9"
respondent had exceeded the mining area or the quantity permitted
and if so, what is the excess quantity mined on account of the alleged
illegal mining and if so, what is the quantum of compensation that has
to be collected towards royalty and penally as per the concerned rules
and also the cost required for restoring the damage caused on account
of such ilfegal mining.

IIl. 7he commitiee s also directed to ascertain as to whether there was
any health impact on account of the operation of the 9" respondent
unit, within a reascnable distance within which the possibility of the
pollution may have impact.

V. The committee is also directed to consider the question of directions

[ssued by this Tribunal in O.A. No. 03 of 2016 (Suo-Motu based on the
news item published in “Fenadu” Telugu Newspaper, dated 29.12.2015

Page 2 of 14
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Vs, The Chief Secretary, Government of Telangana and others dated
05.07.2016).

V. The committee is directed to submit the report to this Tribunal on or
before 10.03.2021, by e-filing in th¢ form of searchable PDF/OCR
Support PDF and not in the form of Image PDF along with necessary
hard copies fo be produced as per rules.

In this regard, as per the Hon'ble NGT orders dt.03.02.2021, the Joint
Committee with the following officials is constituted:

a. Sri Abdul Hameed, Additional Collector (Local Bodies), Jangaon District

b. Sti P. Madhusudhan Reddy, Deputy Director, Mines & Geology,
Warangal.

c. Sri G. Gangadhar, Secretary, SEAC and representative SEIAA,
Hyderabad.

d. Sri M. Venkat Narsu, EE, TSPCB, RO-Warangal.

The Joint Committee has conducted inspection of the Building
Stone & Road Metal Quarry, Stone Crushing Unit & Hot Mix Plant on
05.03.2021 & 18.03.2021 and verified the contents of application filed
in the Hon'ble NGT. The Joint Committee also enquired with the local

people, inspection details & observations are as follows:

The petitioners in OA Na. 23 of 2021 have submitted representations to the joint
committee and the content of the representations are mentioned below:

A. Sri Sama Soma Narsaiah (1% petitioner):

a. The stone crusher is operating even after expiry of the permissions.

b. He questioned about capacities for which permissions issued by the
Government and quantity of explosives being consumed.

¢. Whether any inspection has been done during the blasting

d. How the permission was issued to the crusher as there are
residential houses existing at a distance of 400 mts.

e. The agricultural crops and the public health have been affected due
to the operation of stone crushing unit.

Page3.0f14
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B. Sri Maraboina Komuraiah {2" petitioner):

a. He stated that they are having acres 3.10 guntas in Sy.No. 1109,
which was given on lease basis to the management of the crushing
unit later the same land is not handing over to them and also they
have been threatened.

b. He also stated that bare wells are collapsed, houses are damaged,
birds & animals are entered in the villages.

C. Sri Pallapu Ravi (3™ Petitioner):
He stated that they are having acres 5.16 guntas in Sy.No. 1109/3, which
was given on lease basis to the management of the crushing unit later the
same land is not handing over to them and also they have been
threatened. ]
Copies of the same are herewith enclosed as ANNEXURE - ).

M/s. K. Thirumal Reddy, Building Stone & Road Metal Quarry - 4.0 Ha,
located at Sy.No. 1108, Ippagudem (V), Station Ghanpur (M), Jangaon District
and M/s. Shriya Constructions (Stone Crusher & Hot Mix Plant, extent — Acres
6.20 Guntas) is located at Sy.No. 1106 & 1107, Ippagudem (V), Station Ghanpur
(M), Jangaon District. The Stone Crusher & Hot Mix Plant is located adjacent to
the stone metal quarry. The stone quarry & crusher is surrounded by

North — Approach road followed by tree plantation & Agricultural lands
Eat — Approach Road followed by Agricultural Lands

South — Village Road followed by Agricultural Lands

West — Hillock.

The details of permissions granted by the Govt. of Telangana (Mines &
Geology Department) and TSPCB are as follows:

> M/s. K. Thirumal Reddy (4.0 Ha. Building_Stone & Road Metal

uar

i. The Government of Telangana (Mines & Geology Department) accorded
mine lease grant vide order dt: 09.09.2010 for a period up to 08.09.2020.
A copy of the same is enclosed as ANNEXURE-II,
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vi.

vii.

viil.

&

The DEIAA, Jangaon Districét issued g?\ﬂronmental Clearance (EC) vide
Order No. 11/DETAA-DEAC-IN/2016-1 daf:ed 31.10.2017 with a validity
periad of 05 years or expiry date of quarry lease period, whichever is
eatlier. A copy of the same is enclosed as ANNEXURE-LIL.

As the mine lease period explred by 08.09.2020 then EC validity also
lapsed.

The mine management has applied for extension of EC period on
12,09.2020 and the application was reviewed in the SEAC committee
meeting held on 18.02.2021 and was recommended for issue of extension
of EC. Subsequently, the issue was placed in-the SEIAA meeting held on
06.03.2021 & 20.03.2021 and the SEIAA committee noted that the earlier
EC dated 30.10.2017 is valid for 5 years l.e., up to 30.10.2022. Hence it is
decided to return the application. In this regard the SEIAA issued the order
dated 22.03.2021 stating the decision of the commitiee. A copy of the
same is enclosed as ANNEXURE-IV.

Further it is submitted that as per the Government instructions, the IT
section of the Department of Mines &vGeolcgy, Telangana State has
allowed issuance of dispatch permits to the existing lease holders who are
due for renewal and filed renewal applications within the stipulated time.
Extracts of the Mines & Geology Department portal on quarry leases period
is herewith enclosed as ANNEXURE — V.

As per EC, the permitted quantity is 5,76,943 m* in 05 years or 1,15,388.6
m3/annum. As per the ETS survey report dated 24.03.2021, cumulative
extracted quantity arrived at 308870 cubic metres. Detailed ETS survey
report is herewith enclosed as ANNEXURE-VI.

The TSPCR issued Consent for Establishment (CFE) to the quarry vide
Order No. 583-WGL/TSPCB/Z0-HYD/CFE/2018-2653, dated 07.02.2018 for
mining of building stone & road metal - 1,15,388.6 m3/annum. A copy of
the same is enclosed as ANNEXURE—VII.

The TSPCB issued Consent for Operation(CFO) to the quarry vide Order
No. 583-WGL/TSPCB/ZOH/CFO/2018-2688, dt: 14.02.2018 valid up -to
31.12.2022 for mining of building stone & road metal - 1,15,388.6
m*/annum. A copy of the same is enclosed as ANNEXURE—VIII
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M/s. Shriva Constructions (Stone Crusher & Hot Mix Plant):

The Stone Crusher & Hot Mix Plant, extent — Acres 6.20 Guntas is located
at Sy.No. 1106 & 1107, Ippagudem (V), Station Ghanpur (M), Jangaon
District. The Stone Crusher & Hot Mix Plant is located adjacent to the
stone metal quarry, :

The TSPCB issued Consent for Establishment (CFE) for Stone Crusher &
Hot Mix Plant vide Order No. 508-WGL/T SPCB/ZO-HYD/CFE/TS-
iF’ASS/Z(‘Jl7-48r dated 28.04.2017 for production of (1) Stone Chips — 500
TPD & (2) Hot Mix Asphalt — 500 TPD. A copy of the same is enclosed as
ANNEXURE-IX. _

The TSPCB issued Consent for Operation(CFO) to the Stone Crusher & Hot
Mix Plant vide Order No. 508-WGL/TSPCB/ZOH/CFE/TS-IPASS/2017-226
dated 03.11.2017 valid up to 31.10.2022 for production of (1) Stone Chips
— 500 TPD & (2) Hot Mix Asphalt — 500 TPD. A copy of the same s
enclosed as ANNEXURE—X.

The Joint committee observation in view of Allegations made by the

petitioner and directions of the Hon’ble NGT are as follows:

Status of Siting guidelines:
S.| Siting Criteria / guideline Issued Actual distances
No| Guidelines | by the competent authority
for
1. | Building The Member Secretary, SEIAA, | As per the Joint Committee
Stone & | Telangana issued clarification | observation the actual distances
Road Metal | on siting guidelines for mining | are as follows:
Quarry projects vide dt: 15.12.2017 as
follows: Nearest habitation
Lat: The distance criteria of the|(i.e. Narsingapur thanda Lat:
17.722693 | proposed mining project shall | 17.716019, Long: 79. 381715) is
Long: be as follows: 1341 meters. However there is one
79.370713 | Habitation - 500 meters small settlement comprising of 25
Reserve Forest — 50 meters houses named as Kasimnagar
Water body — 45 meters (17.723377, 79.377391) which is at
Page 6 of 14
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A copy of the same Is enclosed
as ANNEXURE - XI.

Further, the SEIAA

amendment 0

jssued
siting
guidelines order dt:
11.06.2020 stating that the
minimum  distance  (Aerial
distance) from the boundary of
mine lease area should be as

vide

follows:
Nearest habitation 200
meters
Nearest water body : 50

meters

Reserve forest : 50 meters

A Copy of the order dt:
11.06.2020 is enclosed as
ANNEXURE — XIII.

a distance of 570 meters.

However, as per Memo No. Gen-
52/PCB/TF-BO/2001-2062, dated
11.01.2001 of APPCB, A habitation
will be considered Has any cluster
of more than 40 households or the
“Jhanmabhoomi definition’
whichever is applicable.

In view of the above, Narsingapur
Thanda is considered as habitation
in the Instance case.A copy of the
same is enclosed as ANNEXURE-
XIL.

Nearest water body (Kasimnagar
kunta @ Lat: 17.724226, Long: 7S.
377554) is

700 meters

Reserve forest & Nil

The stone metal quarry is
complying with siting
guidelines.

2. | Stone The Member Secretary, APPCB | The actual distances are as follows:
Crusher (presently TSPCB) issued
modified siting guidelines "of Nearest habitation
Lat: stone crushers vide Memo dt. Narsingapur thanda Lat:
17723225 | 07.04.2007, stating that the|17-716019, Long: 79. 381715) is
Long: minimum  distance shall be 1140 meters. However there is one
79.372848 | maintained is as follows: small settlement comprising of 25
; houses named as Kasimnagar
e e 800 (17.723377, 79.377391) which is at
meters a distance of 401 meters.
National ~ Highway 500 However, as per Memo No. Gen]
Page 7 of 14



metrers
State Highway / Major district
Road / any other road:100
meters

Min. land required: Around 3
5.5
depending upon surroundings.

to acres  required

The crusher preferably be
located near the quarries.

(Copy of Memo dt: 07.04.2007
is enclosed as Annexure -

XIV).

52/PCB/TF-B0/2001-2062  dated
11.01.2001 of APPCB, A habitation
will be considered ﬁas any cluster
of mare than 40 households or the
‘Jhanmabhoomi definition’
whichever is applicable.

In view of the above, Narsingapur
Thanda Is considered as habitation
in the instance case.

The nearest road is the Village road
( Llat: 17720812, Llong: 7S.
372466) which is at a distance of
174 meters.

The allotted Area is 6.5 acres

The crusher is located adjacent
to the quarry.

The Stone Crusher is
complying with siting
guidelines.

Compliance status with conditions stipulated in Environmental

Clearance and CFO order of Building stone & road metal quarry :

a. The stone metal quarry has not adoptad the wet drilling systém and not
provided permanent water sprinkling amangements on hauls roads;
loading & unloading and at transfer points for dust suppression, but
wetting of common approach road and haul roads is being carried out
with hose pipe.

b. The employees are not provided with personal protective equipment.

¢. The quarry has not developed the green belt around the lease area as
the surrounding area Is rocky terrain. But the quarry management has

Page 8 of 14
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developed greenbelt in a dedicated area of 5 acres adjacent to the

crushing unit.

d. The quarry has not teken any measures for the monitoring of Ground
water level and suitable measures for augmentation of groundwater.

III. Compliance status with conditions stipulated in CFO order of
Stone Crusher:

a. It was observed during the inspection on 05.03.2021, there is no dust
bunker for collection of dust. However the old dust bunker was
damaged and kept outside. Further during the next joint committes
inspection on 18.03.2021 it Is observed that the industry has installed
elevated closed dust bunker and put it into use.

b. The crusher has established a ready mix concrete (RMC) plant without
obtaining CFE of the Board but the sanie is not yet commissioned.

c. The crusher has not provided wind breaking walls around the crusher,
however, the management has developed the greenbelt with 5m width
towards North, South & East and towards West side, it is covered by
hillock.

d. The crusher has not covered the conveyar belts with GI sheets but
covered with fibre cloth. '

IV. Status of Air Pollution Control Measures: It is brought to the notice
of the committee by the villagers that considerable noise is emitted during
the usage of explosives in the quarry. However the joint committee
observed certain measures in building stone & road metal quarry and
also in stone crusher are as follows:

A. Building stone Road metal Quarry:

a. Wetting of common approach road and haul roads is being carried out with

hose pipe instead of providing permanent water sprinkling arrangements.

b. The quarry management has developed greenbelt in a dedicated area of 5
acres instead of developing green belt around the lease area.

Page S of 14

11



B. Stone Crusher:

V.

VI.

d.

The industry has provided water spriniders at all dust generating
sources.

. The crusher has provided cladding to the primary crusher, secondary

crusher, primary screen and secondary screen,

The crusher has covered all the conveyor belts with fabric cloth instead
of with GI sheets.

. During the inspection on 18.03.2021, it was observed that the industry

has installed new elevated closed dust bunker for collection of dust as
the old dust bunker was damaged.

The industry has laid BT road from the boundaty of the crusher to the
loading point of the crusher,

The crusher has developed the greenbelt with 5m & above width
towards North, South and East. The quarry followed by hillock towards
the West side.

. The total extent of greenbelt developed is about 3 acres within the

crusher premises and about 8 acres outside the premises towards the
North side.

Any damage caused to nearby water bodies and environmental
degradation:

During the inspection, the following were observed:

> Nearest water body is Kasimnagar kunta existing at a distance of 700 m

from the mine lease area and observed that the kunta is dried up.

> Dust depositions were observed on the plants existing within the

boundary of the units. However no dust depositions are observed
beyond the boundary.

Exceeding the mining area or quantity permitted, if so

compensation to be collected'towards royalty on account of

illegal mining:

a. The lessee opened two quarry pits and conducting quarry operations.
The extent of two quarry pits ope.rated by lessee is measured and

Page 10 of 14
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-worked out to 1.575 Ha (Pit-1 = 1.049 Ha and Pit-2 = 0.5261 Ha). The
area of the two quarry pits Is much less than the 4.00 Ha quarry lease

ared.

b. As per EC, the permitted quantity is 576,943 m® in 05 years or
1,15,388.6 m*/annum. As per the ETS survey report dated 24.03.2021,
cumulative extracted quantity arrived at 308870 cubic metres.

VII. Any health impact due to operation of Building Stone & Road
Metal Quarry, Stone Crusher & Hot Mix Plant.

As per the report furnished by the DM&HO, Jangaon, there is no impact on
the health of surrounding villagers. A cdpy of the same Is enclosed as
ANNEXURE=XV '

The Panchayath Secretary, Narsingapuram Thanda vide letter dt:
05.03.2021 stated that the villagers are not facing any difficulties in terms
of health issues, agricultural productivity or structural damages to the
houses from the Quarry/Crusher located in the Rangarayagudem village
except for the dust nuisance caused by the quarry/crusher vehicles moving
through their village. The Panchayath Secretary further requested to
implement water sprinkling measures on the road fo reduce the fugitive
emissions, A copy of the same is enclosed as ANNEXURE-XVI.

The District Agriculture Officer, Jangaon repcrted that due to dust particle
deposition on leaves it may hinder photosynthesis and that it may reduce
the yield approximately by 5%. Further it was also reported that there is
no crop damage noticed during the field visit of Agricultural Scientist,
exact variation in yields will be arrived after harvesting of craps. Extent of
yield reduction may vary with the stage of the crop, at which depasition
of dust occurs. A copy of the same is enclosed as ANNEXURE-~ XVII

VIII. Compliance Status with directions issued by Hon’ble NGT vide
order di: 05.07.2016 in OA No. 3 of 2016

Page 11 of 14
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> Building Stone & Road Metal Quarry, Stone Crusher & Hot Mix Plant are
having valid Consent for Operation (CFO).

C

» Developed greenbelt with 5m width towards North, South and East of
Stone Crusher unit. The quarry followed by hillock is located on the West
side. The total extent of greenbelt developed is about 3 acres within the

crusher premises and about 8 acres outside the premises towards the
North side.

IX. Action Taken by the competent authorities:

a. Ambient Air Quality(AAQ) monitoring was conducted by the Zonal
Labcrafory, TSPCB, Warangal on 05.03.2021 and the SPM value was
found to be 1855 pg/Nm® [10m away from screen house] against the
standard of 600 pg/Nm®. The industry submitted a letter dated
18.03.2021 stating that they have installed elevated closed dust bunker
and requested to re-conduct AAQ monitoring. The AAQ monitoring
again conducted at two locations within the crusher premises on
22.03.2021 and the SPM values was found. to be 512 pg/Nm® [@ 10
mts from Jaw Crusher] against the standard of 600 ug/Nm® and 82

‘ pg/Nm® [@ boundary of the industry on South side — down wind

~ direction] against the standard of 100 pg/Nm®. Copy of analysis reports
are herewith enclosed as ANNEXURE - XVIII & XIX.

b. The TSPCB, Regional Office, Warangal has issued notices to the
industry on 19.02.2021, 25.02.2021 & 18.03.2021 for establishing the
RMC plant without obtaining CFO of the Board, for non-compliance of
conditions stipulated by the Board and for exceeding the emission
standards prescribed by the Board respectively. Copies of the notices
are enclosed as ANNEXURE-XX.

X. Summary:

S.No | Directions of Hon'ble NGT Compliance/Observation

1. | Status of Siting guidelines The quarry and stone crushing
: unit are complying.

Page 12 of 14
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Compliance status with
conditions stipulated in
Environmental } Clearance and
CFO order of Bullding stone &
road metai quarry

Non-compliance with certain
conditions observed and

issued a show cause notice.

Compliance status with
éond}tions stipulated in CFO
order of Stone Crusher.

Non-compliance with certain
conditions ~ observed  and
issued a show cause notice.
The industry installed elevated

closed dust bunker.

Status of Air Pollution Control

Measures

uar

Certain shortfalls were
observed.

Stone crusher:

Required air pollution control
measures provided/taken.

Any damage caused to nearby
water bodies and environmental
degradation.

No damage was observed on
the nearest water body.

| Exceeding the mining areg !sicrn‘gh

ennign?
quantity  permittectpeos {fincdgpi
: \ o e bedershyH
compensation to be collecte
towards royalty on account of

illegal mining.

St
dartipnéends76,943 m® in 05

‘the permitted

Aspenitenss

years or . 1,15,388;_(5:;

m¥/annum. As per the ETS
survey repert dated
24.03.2021, cumulative

extracted quantity arrived at

308870 cubic metres in 10

years.

Any health impact due to
operation of Building Stone &
Road Metal Quarry, Stone
Crusher & Hot Mix Plant.

It is reported by DM&HO
Jangaon that there is no
health impact.

Compliance Status with
directions issued by Hon'ble NGT
vide order dt: 05.07.2016 in OA
No. 3 of 2016

Both quarry and crusher are
complying with the directions
of Honble NGT dated
05.07.2016.

Page 13 of 14
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9. Action  taken by the | Notices issued for the observed non-
competent authorities

compliances.

It is to submit that earlier in the year 2017, Sri. S. K. Subhan & Others'filed a
WP No. 40816 of 2017 in Hon’ble High Court of Telangana and Andhra
Pradesh against the Building Stone & Road Metal Quarry and stone crushing

plant s1tuated at kh im Nagar, Grampanchayat, Ippaguden Mandel Station

g2 n district. The matter is still pendmg i"]{E:'tl'le Hon’ble High

Ghanpur, J ana

tatus of the case is enclosed as ANNEXURE — XXI

4. The coun},_él appearing for the applicant wante&?:t:o file objection to the

rep ort.

6. The counsel for the 9th respondent 15 cﬁféected to verify the same and if
there is any defect in fhe e-filing process, then they are directed to
rectify the same before the next hearing date.

7. The Registry is directed to communicate this order to the members of
the committee as well as the official respondents immediately through

e-mail, so as to enable them to comply with the direction.

16



8. For objections if any, and also for completion of pleadings, post on

18.05.2021. @

.................................. J.M.
(Justice K. Ramakrishnan)

: e s E.M
(Shri.Br. K. Satyagopal)
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Item No.16:- w—
OeAuve — M)

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference)
Original Application No. 23 of 2021 (SZ)

IN THE MATTER OF

Sama Soma Narsaiah & Ors.
...Applicant(s)

Versus

Union of India & Ors.
...Respondent(s)

Date of hearing: 22.11.2023.

CORAM:

HON’'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER
HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Mr. Sravan Kumar.

For Respondent(s): Mr. Sai Srujan Tayi for R1.
Mrs. H. Yasmeen Ali for R2, R3, R5 to R8.

Ms. Lavanya represented
Mr. T. Sai Krishnan for R4.
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ORDER

1. The learned counsel appearing for the Telangana State Pollution

Control Board seeks time to upload their further report.

2. Post the matter on 05.12.2023 for final hearing.

Sdy/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM

0.A. No.23/2021 (SZ)
22nd November, 2023. Mn.
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